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MR, CHAIRMAN : Next ques-
tion. Questions No. 62 and No. 7o
can be taken up together.

SHRI J. P, GOYAL : We would
like o have an Half-an-Hour Dis-
cussion.

MR, CHAIRMAN : Please write
a letter and 1 will consider it.

SHRI J. P. GOYAL : 1 will write
the formal letter, Sir.

MR, CHAIRMAN : Question No
G2 and Question No. 70, Both relate
to the same thing and, therefore, it is
better to take them up together.

Human Rights to the Black
Majority in South Africa

*G2. SHRI ~ RAMCHANDRA
BHARADWAJ

DR. H.P. SHARMA :

Will the Minister 6f EXTERNAL
AFFAIRS be pleased to state :

(a) what steps Government of
India have taken this year through
diplomatic and international modes
of persuasion or economic sanctions
to secure lull Human Rights and
proper political status to the black
majority in South Alfrica and with
what results; and - :

{(b) what further steps are being
contemplated in that direction?

THE MINISTER OF LEX-
TERNAL AFFAIRS (SHRI B.R:
BHAGAT) : (a) and (b) A State-
ment is laid on the Table ol the
House.

T'Th® guesiion was sotvally vsked or the
floor of the House by Slui Ramchandra
Bharadwaj. .
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s Statement

India has consistently worked lor
the imposition of comprehensive
mandatory sanctions by the Security
Council against South Africa under
Chapter VII of the UN Charter to
put pressure upon the wminority
regime of South Africa to end its
policies of apartheid and thereby
ensure human rights for the majority
ol the population. This has been
again reiterated at international fora
including the Extraordinary Minis-
terial Meeting of Non-aligned Coun-
triecs on Namibia in New Delhi in
April this year, at the Security Coun-
cil meeting on Namibia in June 1985,
at the 4oth session of the UN
General Assembly. At the Nassau
CHOGM, PM gave a call for manda-
tory sanctions and played an impor-
tant role in the adoption of an
Accord calling for measures against
South Africa, including special eco-
nomic measures, India has also
conveyed its views on this matter
forcefully in the course of bilateral
contacts with major countries which
continue to maintain political and
cconomic links with the apartheid
regime. -

UN Call for Economic Sanctions
against South Africa

*70. SHRIMATI MAIMOONA

. SULTAN} :

. : SHRI  RAMCHANDRA
BHARADWA] :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) what has been the response
of big powers and other countries to
the Ug call 1o impose economic
sanctions against the South African
white minority regime to persuade
and pressurise the latier to restore
liuman rights and secure proper poli-
tical status and citizenship to the
black majority community in South
Africa; and

. fTie qurstion w 8 actualty asked o thr
‘foor of th® Howe by Shrima‘i Maimoona
Bultan.
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{b) what is the reaction ol
Government of India thereto and
what efforts the Government of
India are making in imposing such
sanctions and persuading others;
especially big powers to impose
sanctions and its effect on South
African regime?

THE MINISTER OF EX.
TERNAL AFFAIRS (SHR1 B.R,
BHAGAT) : (a) and (b) A State-
ment is laid on the Table of the
House.

S Statement = —

The majority of non-aligned and
Socialist countrics do not maintain
political or economic links with
South Africa. A number of countries
of the EEC, and other States in-
cluding Australia, Canada and the
United States have recently announc-
ed the imposition of voluntary limi-
ted sanctions against South Afiica.
However, Western countries have so
far not agreed to the imposition of
mandatory sanctions by the Security
Council under CHAPTER-VII of the
UN-Charter,

India had imposed comprehen-
sive sanctions against South Aflrica
unilaterally immediately on In-
dependence and was the first country
to raise the issue of apartheid in the
UN. We welcome the initiation of
limited measures, and continue to
make eflorts for the imposition of
comprehensive mandatory sanctions
by the Securitv  Council under
Chapter-VII of the UN Charter,
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